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Heard Mr.P.K.1adhi, Ld.C.uasel appearing 

for the Applicant and Hr,S..Joaa,Ld.Mdl. 

Standing Cunsel appearing for the Resp.nden 

and perused the materials plieed on recrd. 

Sri Sadaaaa4a Jagat was serting as ever.. 

seer Mails in the Pestal Department of vt. 

Sf I*dia. He bel.zgs to village lsd.n in the 

backward 	Nuapala district .f Orissa. It 

aPPears)  he died prematurely, while still in 

service, in 6.4.3, It is alleqed that he 

died .f cancers which factias it appears 

f rem the c.unter filed by the Departneat, was 

net knewa te his atherities in P.stal depart. 

ment. Mr.Padhi,Ld.c.unsl for the applicant 

stabes that the pe.r man(Sadananda Jaqat)was 

beiag treated l.cally in the adjsining state 

Of ebattisgark. It is net knewn whether dur.. 

iiq his treaneat he received the free a11-

wa*ce from the Intherised medical efficer. 

It is equally net knewn as to whether he get 

reimbursement • f the expenses incurred by, 

in ceurse .f his medical treaent. Mr.adki 

Ld.Ceuasel for the Applicant is also not in a 

p.siti.n to threw euk light/to suhstantiat 

any • f suck claims The premature death of 

said Sadananda Jagath(wh. was •tkerwise due t 

c.atinne in service upte the eM of May .f 

2010 to face nermal superanruati.n from ser-

vice)L.-red his wd•w and two mar seb..1/ 

c•l lege gei*g s.L) t. claim f r cmpassienate 

empl.yem.tt  to ever ceme the distress crdi.. 

tien of the fnily. It is the case .f the 

Applicant (Kishere Krar Jagath s/e late 
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Sadananda Jaath)that in curse of the treat 

Me*t of Sadanana (f.r his cancer/kidney fai 

ltre ailme*ts)tbe fily had to iacur 	a 

heavy ]an . f abut R.s • 3 lakhs;wid which are 

yet tebe cleare 	by the distress fariily. 

The claim of the distress family to pr.vi-

de a c.mpassi.nat app.intment to the applica-

nt Sri Kidh.re Ki.uir Jagath having been turned 

d•wn by the Circle Relaxatien cenunittee .f 

Orissa P.stal Circle, the Applicant Sri Kish 

has filed the present O.A. under Sectien V. .f 

the AT Act,1985. 

By filing c•unter the Department has p.int 

ed out that,ae d.ubt, the fnily e f the appli-

cant is in distress but since more distress 

families were there (with claim of c.mpassieaa-

te emp 1eent the Circle Relaxatlea Cmmittee 

decide9 t. 'ive c.mpassi..ate a'p.intment to 

most deserviag case as aainst the 5% .f 

vacancy. 

In c•urse of hearinq .f this O.A Mr.Padhi 

Ld.C.unel fir the Applicant pGinted out that, 

while iça.riaç the case if the applicant, the 

dearbnent extended the cmpagj•nate app.int 

ment benefits to one Sri S.K.PraIha*, 5/., 

Late RjLpradhan and t. Waa sri Kedar Guj, 

late 1..GUt* discr1inat.rUy. in •rdr ta 

edamine this aspect of tke matter, this case 

had to remain part heaH and the department 

was asked to preduce the materials to shew 

that there was seally a. discriri*ati,n, 

Teday Mr.S.LJena,Ld.C.uasel fur the Re 

p.nd1tsdepartznent preduced the minutes of 
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Circle Re].axati,s c.rnnittee. Rel.evaat portion 

f which brings as usder z 

"Sri Stdkir Kr.Pradhas, sea Of late R.1. 
Pradha, ix..APM A/Cs, Keea jhaqarh N.O. 
The fily has the liability of wid.w and 
educati.i .f two mia.r s.as and. applicait 
himself. The •ffleial died due to a fat 
accideit at the werk place in Ke.sjahar 
NO. )4eace deserves special caasiderati.n.1  

xxxxxx 
"Usder this cateq.ry 20 cases as per Anne-
xureIII were censidered. The case of 
Sri Kedar Gur, sa Of  late  B.D.Guru,EX 
Sp(I*v*)C.O. has been appreved. The ha 

bility .f the family censists of maistesa. 
ace Of  wid.w, educati.n of one miser sea 
and ese umnarried daughter apart from the 
applicast. Sri DJ.Quru,x- ASP (Iav*)c,O. 
died is a fatal read accident while on 
duty at Cuttack, Heace this case is betas 
ceasidered on special c*npassi.aa'ce eru-
ad and appreved." 

The Circle Relaxatien c.mmittee censidetei 

the case of Sri Sudhir .Pradhaa t.be a most 

deservina case for Iiis f*ther R,K,Pradha* died 

is all accideat leaviag behiad the wii.w and 

two •ther miser seas. The Circle Relxatis 

C.mmittee also ceasidered the case •f1edar 

auru 3/. 5.9.Gurut.e most degervjnr one than 

the case .f the aPPhieant/ cause $.D.ru 

died in a r.ad accideat while still on duty at 

Cuttack leaviag behiad the wd•w and a misor 

sa pr.secutiarj educaties and one us-married 

dauçhtr. 

It appoars the ale resaid two cases rec,-_ivad  

special cens.deratien lithe pecui1r facts aad  

clrcstaaces of the case and this Tribusal sel 

ieiag as Appellate Authority / canrt say that 

the discretiea exercised is faur .f aere.. 

said Sudhir K.Pradhaa and Kedar Guru was im0-. 

pr.per. A plais cempais.a of the case of the 

applicast with that of the Sudhir K.Pradhaa 
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and Kedir Guru ive* an impression also that 

those tw, cases are more deservinc than the 

case of the applicant. 

Since it is the positive case of the depa- 

rtment that 	the other two cases were 

more deserving than the case of the aPPlicant/  

those tw. persons .$arvasri Sudhir and Kedar 

were,iven employment as ainst 5% vacancies 

approved for compassionate enp]..y*mnt. 

Iiwever while partinq with the case, Mr. 

Padh ! ,Ld .Ce unse 1 for the Applicant has pG inted 

out that the fainil-y of lte Sadananda Jagat 

is in peaury;becatse of the heavy loan incurr-

ed y the fnily for treatment of late Sada-

nIa. As it appears Sadanania, a man of Aback 

ward village of nuapada of Orissa, did net 

find enouch time to impress aon his authori-

ties to qat prper medical treatment in a 

proper manner; for which he had to be taken 

to some hospital in Cbattisarb and died pre 

maturely without claiming any medical reImur. 

sement. It is for the au4.rities of the 

Postal dnartment to look to the said grieva-

nces of the applicint/SadunanIa's family and 

in exercise of tte discretien2they may eive 

post-facte approval to the treatments reeeiv 

y the xserva*t Sadananda and reimburse sm 

of the expenses of the cancer treatment as 

due and admissI.e under the rules. The appli 

oant/ and the Eamily of the Sadananda 

move the higher authorities of the postal 

department to grant post-facte sanction for 

reimbursnent of medical expenses of SadanaM 
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and, while parting with this case, it is 

eXpected that the authorities to do well in 

evamini*g the said t!rievance of the f1ly .f 

late Sadasanda and 'ive necessary relief,as 

due and admissible under the rules. 

with the aforesaid Observation this O.A. 
1 

stands disposed Of without mikiaç any direct 

relating to c.rnpassi.nate emp].yaent. 

Send copies of this order to the Applicant 

and to the Respondents in the address iiven 

in the O.A. and free copies of this beder be 

also handed over to the counsel apearinq for 

beth the parties. 

Mer (J) 

C/- 


